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BILLS AS PASSED BY
RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the following Bills,
as passed by Rajya Sabba :—

L The Indian Telegraph (Amend-
ment) Bill, 1972

2. The Rice-Milling Ind (Regula-
tion) Amendment mm

12.19 hrs.

RE : STATEMENT BY MINISTER
ON FORMATION OF COL-
LEGE  COUNCILS

DELHI
UNIVERSITY
MR. SPEAKER: Shri D. P. Yadav.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURAL HASAN): Mr.
Speaker. ..

at wzw fagrér owddt (vwofeae) -
_ASTH A1, AT AEAT HT I

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I bave already given
a notice.

ot swew fagr®t arwdd) : smeaw oY
Mg A7) TPRT ¥ fan faeey 9v vy
RNAwar AL, u fasg e
mfeXa ar) g w1 Fm m
vy ¥ fegr a1 awar §, se &
WY anfede aff §1 4% A 3w ¥ fendy-
Tw w1 Aww fRargar ¥ ww el @
Weargel & gEw W) ff ) werw Y,
TR wr wdve fad gy €, wu feed)
: HemTawT ¥ gy AW ) 38 & Ak
i

MR. SPEAKER : What do vou lose
if it cornes ?

PROF. §. NURUL HASAN:
i a special position. Certain mi
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ot waw fegrdt wwddt :© v wv

furfad

SHRI JYOTIRMOY BOSU:
Motu statement is no good at all.

Suo

SHRI JYOTIRMOY BOSU:
given notice under the appropriate rule
This suo motu statement almost makes
me suspect some skeleton in their cup-
board. There is the Calling Attention
Motion already before you. The ordi-
nance is remaining undecided, undebat-
ed, Why should he make a statement ?

Minister from making a statement any
time,

SHRI JYOTIRMOY BOSU: They
can’t block Calling Attention.

it. I cannot say that he cannot make
that kind of a statement. So far as Call-
ing Attention is concerned......ov0t- v

PROF. S. NURUL HASAN: I
would like to seek your permission to
make the statement ﬁgﬂ;‘hﬁf

two courses open. decide
l‘nretheoBminess Advisory Committee
to what is to be done.

MR. SPEAKER : This is not the

n; this is not thé position; I do
not deny your right to make a state-
ment. Your Bill is They
have given notice of a_motion of disap-
proval. There is a Calling



